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CENTRAL ADMINISTRATIVE TR.I BUN\L 
ALIAHAMD BENCH 

ALIA HA.BAD 

99 of 1998 Original Application No. -

Open o:>urt 

Allahabad this the_ :14th day of May, 2002 

Hon• ble Mra.Meera Chhibber, Member (J) 

1. Dinesh Kumar Gupta S/o Mahadeo Prasad, t>resentl y 

working as Khalasi in Electric Loco Shed, Northern 

Railway, Ghaziabad. 

2, Sant Lal Sirgh s/o Kali Din Yadav, presently 

'"°rking as Kha lasi, Electric Loco shed, Northern 

!R aiway, Ghaziabad. 

3. Rakesh Babu 5/o Late Sri Amir Das presently ~rk­

i?XJ as Khalasi Electric Loco Shed, Northern Rall­

W!. Y• Ghaziaba.d. 

4. Om Prakash S/o Late Sri Jagat Pal, presently 

w:>rking as Khalasi, Electric~oco Shed, Northern 

Raiw:t.ly, Ghaziabad. 

S. Raj Kumar 5/o Jagdish Prasad, pcesentl y w:>)rking 

as Khalasi in Electric Lo~o Shed, Northern Railw:ly, 

Ghaziabad. 

6. Sushi! Kwnar S/o Late R.C. Prem!, presently w:>rking 

as Khalasi, in Electric Loco Shed, Northern R.ail­

W:t.y, Ghaziabad. 

7. Ram Ratan s/o Raj, Presently working as Khalasi 

in Electric Loco Shed, No~thern RailWiy, Ghaziabad. 

a. Raj Kwnar s/o Late Dubari, presenU y working as 

Khalasi Electric Loco Shed, Nortnern Railway, 

Ghaziabad. 
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9. Kamrul Zuha s/o Tokir Ahmad, preeentl y workirg 

as Khalasi in Electric Loco Shed, Northern Railway, 

Ghaziabad. 

Applicants 

By Advocate Shri N.P. Singh 

Versus 

l. Divisional Manager, Northern Rail Wl y, Allahabad. 

2. Divisional Manager, Northern Railway, Baroda House, 

New Delhi. 

3. General ?4anager{P), Northern RailW3.y, Baroda House. 

New Delhi. 

4. Senior Divisional Electric Ergineer, Northern Rail­

way , Kanpur. 

s. Senior Divisional Electric~rgineer, Northern Rail­

way, Ghaziabad. 

6. Senior Divisional Personnel officer, Northern Rail• 

way, Allahabad. 

7. Senior Divisional Personnel Officer, NOrthern ~il­

way, OCkl•kaiwMwewDelhi. 

Res poooents 

By Advocate Shri A.K. Pandey 

O R D E R { Oral ) 
-~----

By Hon'ble Mrs.Meera Chhibber, Me mber {J) 

By this o.A. 9 applicants have challeng~ 

the transfer order dated 08.05.97 and also ~ a 

direction to the respondents to continue them at 

Northern Railway division. Toway W'len the matter 

was taken up the respondents counsel has proy.ght 

to my notice tha t one of the applicant, during the 

pendency of the o .A., had already requested for 

mutual transfer which have ~ ~idered,and vide 
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notice dated 02.06.98 he had been {X>sted as 

per his request and t he applicant no.1-D.K. Gupta 

has since joined a s Khalas i in the grade of ~.2550-

3200 on 03.06.98. Thus. the y have stated t hat as 

far as Shri D.K. Gupta is concerned. this o .;p. . 

does not survive any long. 

2. As far as othe r applicants were conce rned , 

it is seen f rom the orde r sheet t h a t they were not 

g iven the stay order.and it is sure t ha t they must 

ha ve joined at the place of their trans fer.as the 

matter relates to the ye a r 1998. The a pplicant:.& 

counsel also submitte d that the clientsxR:ii& not 

a pproaching him after the filing o f the o.A. Therefore . 
.l,e_, 

it can D:t safely concluded t hat the a pplicants are oox 

longer interested in pursuing the O.A. However, it 

has been brought to my notice by the a pplicant's 

counsel that in identical matter filed b y some other 

persons, the Ho n 'ble Vice Chairman ha s disposed of 

t he o.A. by direct ing the r espondents t o decide the 

representatio n of the a pplicant s by a reasone d order 

within 3 months from the date o f copy of this order 

filed. cop y of the order dated 11.12 .oo passed in 

o.A.No.1243/97 is taken on record. an:l since it is 

seen fro m the pleadings in this case also that at 

the t i me of transfer the a pplicants hagj Dblr• given 

a r eprese ntations followed by lbc reminders and had 

raised certain issues which were not adve rted to by 

the respondents. therefore, ends of justice will be 

met if t he present o.A. is disposed of by directin:;i 

the res pondents to conside r the representatio?l3 given 

by the a pplicants and to pass appropriate orders thereon 
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within a period of 3 months from the date of receipt 

of a copy of this order, ofcourae the order should 

be detailed and speakin:;J ,giving all the reasons in 

support of the decision taken by the respondents. 

With the ab::>ve direction, the o .A. stands 

disposed of. N:> order as to o:>sts. 

Member (J) 


